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IN THE CENTﬁAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

;
0A No.824/93) Ot. of Order:26-7-93.

b

1.T.U.Uidyasa§ar Ragp
Z.M.NagesuaraiSao
3.A.Bhaskar Rao.
4.M,Sheshagiri Rao

. S | cesApplicants

1., Union of India rep. by its
Secretary/Diractor, Ministry of Human
,-Resources Usvelopment, Department of
Youth Affairs & Sports, Sastry Bhavan,
New Delhi-110 001,

2. Under Secretary, Department of Youth
Affairs & Sports, Ministry of Human
Resources Developmant, Sastry Bhavan,
New Delhi-110 ©Q1.

3, Director Gaeneral, Nehru Yuva Kendra
Sanghatan, Jawaharlal Nehru Stadium,
1116-8, New Delhi=3.

«sosfespondents

Counsel for the Applicants : Shri K.Vasudeva Reddy

Counsel for the Respondents Shri V.Bhimanna, CG3C

CORAM :

THE HON'BLE JUSTICE SHRI V.NEELADRI RAQ .:: VICE=CHAIRMAN

THE HON'BLE SHRI P.T.THIRUVENGADAM : MEMBER (A)

(Ordsr of the Divn. Bench passed by Hon'ble
Shri P.T.Thiruvengadam, Member (R) ).
: '

s

The four appliigﬁts inthis Original Application

T -
4

had joined Nehru Yuvak Réndra during the years 1973 to
)

1975. The Kendra was established by the Union of India
and has been functionipg under the Ministry of Human

.i-'

I.'.~ ....2.
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;f o ' Resources Development till 1988. the applicants joined
ni“

N the Nehru 9uva Kendra Sanghatan which was congtituted in
j * ¥ (W s—&;’L-jl‘:n?r . Nebvw Juya k. kendran
-}/ : 1988 as a seperate autonomous body From this date they
/

.

- ‘
) ceasadto be employees of Government and becams employeas
. ' ]

s
of the autonemous body. In this D.A. the applicants have

a,

) _claimed the Tullouing reliefs :-
. A . (i)declare that actisn of the
S 7 1st respondent in not paying the
~ prorata retiremsnt benefits to

the applicants as illegal, arbitrary

and violation of article 14 and
21 of the Constitution of India;

e
1
P

J . (ii)Direct the 1st respondent

£ - to settle and pay the prorata

) a . retirement bensfits such as (a)
{ ' prorata gratuity, (b)propara

. pension, (c)accumulated GPF,

) (d)cash squivalent to unavailed

o . sarned leave to the credit of

)’ * applicants before thay joined

the Sanghatan.

.) 2. In g gimilar Original Applicationfilad inthe

Benchof Madras Central Administrative Tribunal {0A 126/91)

f fc v'a
claiming &he-similar relief&;,tﬁe iasuas has bean dis-

N 7

cussed indetail and the following order has been passed:-

"in ths result the applicant

is entitled for accumulated
GPF, at his credit under the
government to be transferred
to the corresponding sccount
under Nshru Yuva Kendra
Sangathan. He is also entitled

.60.30
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" to cash equivalent of

garnsed leaves at his credit.

,‘ He is daclarsd permansnt
permanent ag per instructions

o dt.27-3-88 and entitled to

. the pansicnary benafits and

.. gratuity bensfits as if he
:"continuad in govaernment

» gervice. He will be paid

' “them as and when occassion

arises.,

3. We respectfully agree with the findings of tha

Madras Bench inthe above 0.A. Similar order as abovae is

‘passed in this 0.A. also. Original Application is disposed

of accordingly.at the admission stage itself. No costs.

py o= -

MM
(P.T.THIRUVENGADAM) (V.NEELADRI RAD)
Member (A) _ Vice=Chairman

Dated: 26th July, 1993,
Dictated in Open Court, Deputy Regist

avl/

To
1.

5.
6.
7.

pvm

s »}v@“{h\\ L

The Secretary/Director, Union of India,
Ministry of Human Resources Development,
Department of Youth Affairs & Sports,
Sastry Bhavan, New Delhi-l

The Under Secretary, Department of Yourth Affairs &
Sports, Ministry of Human Resources Development,
Sagtry Bhavan, New Delhi-l,

The Director General, Nehuru Yuva Kendra Sanghatan,
Jawaharlal Nehru Stadium, 1116-B, New Delhi,

One copy to Mr, K.vasudeva Reddy, Advocate, 4-2-614
near Tarakarama Theatre, Ramkote, Hyderabad.

One copy to Mr.v.Bhimanna, Addl .0GSC.CAT.Hyd.
One copy to Library, CAT, Hyd,
One spare copy.
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IN THE CENTRAL ADMINISTRATIVE T
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HYLERABAD BENCH AT HYDERA

-

THE HON'ODLE MR.JUSTICE VNEELADRI ‘RAO
- . i VICE CHATRMAN

- " e

4

; ( ".- )
- .GQ’RTHY : MEMBER(A)

D,,,._, -

.CHANDI aR REDDY

EER ( SVDL)

AND

ated: Do- 7 1093

CRDBER JUDGMENT ¢ : s

M.A/R.A/C.A.N;.
%
in -
O'AONO. %L\'\\C}lg, @ ¢
T.A.No, : (W.p, s )
. ~%

Adm:@.tt d and Interin directions
issued

Al lowe

-

Disposed ~f with directions
—_—

Distd sed
Dismigsed as withdrawn
Dismifssed for defaultt
Re je ted/Orcered
No crder as to costs.

Central Administmti;i Tridbunal :
DESPATCH | - i
@) 3 AUGI9S3

FYDERABAD WENCH:;
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